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CHHATTIS >ARH ADHINIYAM
NOL 10 OF 2002
MAHARISHI UNIVERSITY OF MANAGEMENT AND TECHNOLOGY
ADHINIYAM, 2002

An Act 1o establish and incorporate a teaching and affiliatiug University to impart
instructions in such branches of learning as University may thiok fit incleding Vedic teaching and
learning and promote research facilities tn the State of Chhattisgark.

e it enacted by the Chhattisgarh Legislatuce in the Filly- Third Year of the Republic of Indiz as
Follows :-

Stert titeand [ (1) This Act may be called the Msharishi University of Management and
Cosnenceatent Technology Act, 2002 (No. 10 of 2002}
“(2) It shall come inta force on such date as the Govermment of Chhattisgarh
may, by notification. in the Official Gazeite appoint.
Definitions. 2. In this Act, uniess the context ctherwise requires,
{a) “Academic Council” means the Academic Council of the University,
{b) “Academic Stafl” means such categories of staff as are designated as
academic staff by the Ordinance;
(c} “Executive Council” mncans the Execulive Counct) of the University;
{d) “DBoard of Studies” means the Board of Studies of the University,
(e) “Chancclior, Vice-Chaneellor and Pro-Vice-Chancellor” means respectively

-the Chancelior, Vice-Chancellor and Pro-Vice Chancellor of the University;

) “College™ mcans a college established and maintained by or affiliated 1o or
rccognised and admitted 1o its privileges by the University;

g} “Department” means a Umvers;ly Department recopnised as such by Stat-
utes;

(h) “Distance Education System” means the system of unparting education
through any means of cominumication such as broadcasting, telecasting,
Satet]ite Internet correspondence courses, seminars, contact or the combma-
tion of any two or more such means;

(1) “Employee” means any person appointed by the University and includes
teachers and other staff of lhe University;

) “Tinance Commitiee™ means the Finance Committee af the University,

(k) “Hall” mecans a unite of residence or corporate life for the sfudenis of the
University or of a college, campus or of an tnstilution maintained by the
University;

{1 “Institution” means an academic institution, not being colege mamlained
by the University:

i) “Plaaning Boad™ means dw Planoing Board of Universily:

{n; “Principal” means the Head of a College or an Jasticuion iwayniaineg ‘5 the

University. and includes. where there is no Principal. the: person for ibe dome
being duly appointed to 2ct as Principal and. in the absence of the Prinegr’
or the acting Pringipat, o Viee-Principal duly appuimed s suel,
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The Untiversity shall have the following powers: pamely :-

(i)

7 v, e e
’m a‘(—._'—_____,-ﬂ JE 3@ L1

“Recognised Institution” means an instijtion of Higher leammg IeLDgﬂiSf‘d
by the University:

“Recognised Teachers” means the such persons. a» may be recoghis
the, University for the purpose of Immparting instructions in a collcge or an
[ustitutions maintained by the University or which is not maintained by

the University;

“Regulations” means the regulations made by any authaority of the Univer-
sity under this Act for the time being enforced;

“Statutes and Ordinance” means respectively the Staties and Ordinnnces
of the University under this Act:

“Teachers” include Professors, Readers, Lectuvers and such other persons
as may bo appointed for imparting instructions or conducting research in
the Universily or in any College or Instilution maintained by the Univer-
sity and are designated as teachers by the Ordinances;

“Sponsoring Body” means the Maharishi Siksha Sansthan, registered
Society which will have the total contrel of the University;

“*Students™ means a student of the Universily, and includes any person
who has cnrofled himseif for pursuing any course of study of tw
University;

“A Foreign Srudent” rneans a stdent who is not an Indian National;

“Campus™ means a campus ¢slablished, maintained or recognised by the
University for the purpose of advising counseling, evaluating or for
rendering any other assistance required by the student;

“University” means the Maharishi University of Management and Tech-
nology established under this Act;

“Year" means the twelve nionths period ending on 30th of June;

“Qfficers of the University” means oflicers as defined in Section 8 of this
Act; :

There shall be cstablisked a Unwcrs:ly by the name Ma.hartshi University

of Management and Technology.

The headquartcrs of the University shall be at Bilaspur in the State of
Chhattisgarh and it may also establish campuses at such other places
within its jurisdiction as it may deem fit. :

The first Chancélior, Vice-Chanceller, Pro-Vice-Chancetlor and the first
members of the Executive Council, or Academic Councit or Planning
Board and all persons who smay hereafier becomes such officers or
members. so long as they continue to hold such office or inembesship are

hereby constituted into.a body corporate by the namc of Maharishi

University of Management and Technology.

The Unjversity shall have perpelunal succession and a common seal and
shall suc and be sued by the said name.

to provide for instruction in such branches of learing as the University
may think [it, und to make provision for research and for the '1duam,emun[J
and disscmination of knawledge in all fields, ischiding io all the 04

branches of Vedic learning and practices (Rk Veda, Sama Veda. Y”Ill“'!
Veda, Atharva Veda, Shiksha, Kalp, ¥vakamn. Jvotish Chhand. \HUML
Nyaya., Vaisheshik, Samkby a, Vedant, Karms Mimansa. Yoga. Tpnmh.ulf
Araayah. Branlnwea, Samhir, Puran, {uhas, Gandharva Veda, Dhe t’h“!
Veda. Sthapatve Veda. Vagbhait Saubita. Sushiw Samhitn, Kashyno
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Sainhita, Rkveda (Pratishakhyas), Shukla Yanpw Veda (Pratishakhyas), Atharva
Loedia (Pratishakhyas), Sama Veda (Pushap Sutram), Krishna Yajur Veda
Cranitivlva) Atharva Veda (Chaturadhyayi);

io grant. subject to such conditions as the Universily may determine,
diplomas or certificates 1o and confer degrees or other academic distinclions
on the basis of examination, evaluation or any other method of testing on
persons. and to whithdraw any such diplomas, certificates, degrees or other
academic distincions for good and sufficient cause;

to organise and undertake 10 extramural studies training and cxtension
services; :

to confer honorary degrees or other distinctions in the manner prescribed by
the Statuies;

10 provide facilities through the distance education system;

{o recognise an instifution of higher leaming for such purpose as the
University may determine and withdraw such recognition;

io 1ecegaise persons for imparting instruction in any college or institution
maintzined by the University; ;

to appoint persons working in any ‘other university or organisation as
teacher of the University for specified period;

to create teaching administrative or associate with any other University or
authority or institution of higher learning in such manner and for such
purposc as the University may determiné;

to co-operate or collaborate or associate with any other University or
authority or institution of higher learning in such manner and for such
parpose as the University may determine;

to establish such campuses/faculties/departments/specialised laboratories or
other units for research and instruction as are in the opinion of the
University necessary for the furtherance or’its objects;

to institute and award fellowships, scholarships stipends, medals and prizes;
to establish and maintain Coliepes, Instittions and Halls; -

to make provision for research and advisory services and for that purpose
to enter into such arrangements with other institutions, industrial or other
organisation as the University nay deem necessary;

to organisc and conduct refresher courses; orientation courses, workshops.
seminars and other progranunes for teachers, evaluators and other academic
staffe; '

to make special armangements in vespect of the residence discipline and
teaching of women students as the University may consider desirable;

to appoint ont contract or otherwise visiting Professors, Emeritus Professors.
Consultants Scholars and such other persons who may coniribute to the
advancement of the objects of the University:

to confer autenomous stius on a coliege or ant Institnion ur a Depanunen
s the case mav e, it azzordance with the staties;

o detormine sandard o admission w the Universin. which aay include
cogmination, evaheaos o any ather method of festing
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:nsrerevise the residence oF the studens of the Usiversity and to make

fxxiiy
arrangemcns for prouoting their healith and g2netis - ciae!

(xxiti} 1o iay down conditiors of service of all catepories of employces, including
their code of conducy;

{(xxivl 1o regulaic and enforce disciptine ainong the students and the employees,
and 1o ke such disciplinary measures tn this regard 23 may bz decmed
to the University, necessarv:

(xxv)  tonake arrangemcents for provmoting the health and generat wellare of the
emplovee;

(xxvi) (o receive benefactions, donativns and gifts and to acguire, hold, manage
and dispose of any property. movable or iwumovable ncluding trust and
cndjewment propertiss for the purposes of the Universiy;

{xxvil} toborrow on the security of the propenty of the Umversity Mooey for the

purposes of the Universirs: and

Io do ali such olher acls and things as may be necessary incidemat or

(xxvili)
conduciive for the attaimment of all or any of lis ohjects.

The Jurisdiction of the University shall extend to ihe whole of the State of
Chhattisgarh. For distancée education programmes this jurisdiction will no: be

applicable.

The University shail be open to all persons of cither sex and of whatever caste,
creed, race. clays, place of domicjle, it shall not be lawful for the University to
adopl or impose on any person any iest whatsoever of religious beliel or profession
in order to cntiife him to be appointed as a teacher af'the University or to hold by
other office therein or be admitted as a student in the University or to graduaic
there at or Lo enjoy or cxercise any privilepe thergof: ’

Provided that nothing in Lhis section shall be decmed to prevent the University
from making special provisions for the cmployment or premotion of educational
interests of women, physically handicapped or persons belonging to the weaker
sections of the society or the experts in any special fictd of knowledge.

Every student of the University other fhan a student who pursues a course of study §

by distance education system, or as a day scholar, shall normally reside in a Hall
or Hostel under such conditions as may he prescribed by the Act.

The following shall be the officers of the University :

N The Visttor;
2) ‘The Chancellor; ‘
(3) The Vice-Chancellor; )
{4) The Pro-Vice-Chancellor; il
i3} The Deans of Facultics: 5
iy The Eegstro, ;
t7) Pione Oftear f
3) Such ather perseas in the ser bee of the University as may be dectard
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laboratorics and equipment and of any Institation maintained by the Liniver.
sityv. and also of the examinaiion. icachung and other work condy .t o
done by the Univarsiny - od o Cuwse an laguiy o te made i like maaner
in rzspect of any matter connected with the University,

{3} The Visitor shall in every case give notice to the University of s intention
to cause an inspection cr inquiry to be made. and the University shall be
entitled to appoint a vepreseisative who shall have the right to be present
and be heard at such inspection or inguiry.

{4) The Visitor may address the Vice-Chancellor with reference to the result of
such inspection and inquiry, agd the Vice-Chancelior shall communicare o
the Execuwtive Council the views of the Visitor with such advice as the
Visitor may offer upon the aclion to be taken tbcreog,

3) The Exccurive Council shafl cornmunicate shrough the Viee-Chancellor (o
the Visitor such action, if any, as it is propozed 1o 1ake or has been laken
pun the resuli of such tnspection or inguiry.

(G) Where the Executive Council does not, within 2 reasonable time, take action
to the satisfaction of the Visiter, the Visitur may, after considering any
explanztion furnished or representation made by the Execuntive Council,
issue such direction as he may think fit and the Executive Council shall be
bound to comply with such directions.

(7 Without prejudice to the foregoing provisions of this Section the Visitor
may, by order in writing, annual any procceding ol the University which is
not in conformity with this Adhyadesh, the Siatutcs or the COrdinangs
Provided that before making may such order he shall call upon the

University lo show cause why such an order should not be made and, if any
cnuse is shown within a reasonabie time, shall consider the same.

10. (D Maharishi Mahesh Yogi shall be the firsi Chancellor and shall hold office  ¥he Chancel-
during his lifetime. ' lor. .

(2) Afier the first Chancelior the Executive Council shatl appoint a Chancellor
from amongst persons of eminence and repowned scholar, who shall hold
office for a term of five vears and shall be eligible for reappoitment.

3) The ChanceMlor shall be virtue of his office, be the Head of the University.

(M The Chancellor shall if present, preside at the convocation of the Untversity
held for conferring degrees, and may delegate such powers as and when
may be necessary.

1. (0 The Vice-Chancellor shall be appointed by the Chancellor in such manoer The  Vice-
as mav be prescribed by the statutes. Chancellor.
(" The Vice-Chancellor shail be the principal exeewtive and academic head of
the Untversity and shall exzrcise general supervision 2nd contiol ovey the
affairs of the University anrd give citeci to the degisivn: o 240 e auiliowitios

M thz Dnivarsity

3 Fie Vise-Chancetlor wmy. i ke s 7 e cpimoea Vi o040 woion 1
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(4 The Vice-Chancellor, if. is of ihe opinion that nny decision of any
autharire of the Universtly is hevond the powers of authority conferred by
the provisions of this Act. iae sawutes of the Ordinances. or thar anv
decision taken 1s not in the Internet of the University, may ask the
authority concerned to review its decision withan fifieen days of such
decision and if cither in whole or in part or no decision is laken by it
within the said period ol fificen duys, the matter shall be referred 1o the
Chancellor whose decision thereon shall be final.

e e

(3) The Voice-Chanccllor shall exercise such other powers and perfonin such
other duties as may be prescribed by the Statutes or the Ordinances,

T ey

The Pro-Vice 12, One or more Pro-Voice-Chancellors may be appointed in such manncr and sha!

Chancellor. exercisc such pewers and perfonn such dulies as may be prescribed by the Statines. )
]

. I

i

Deass of Fac- 13, Dean of a Facully shall be appointed in such manney and shall exercise such !
nitics. powers and perform such duties as may be prescribed by the Statules. ]
The Registrar, t4. (1) The Registrat shall be appointed in such manner as may be prescribed by f

the Statutes,
"(2) The Registrar shall have the power lo enter into agreement, sign docu-

ments and authenticate Tecords on behall of the University and shall
exercise such powers and perform such dulies as may be ptcscnbcd by the

] Statutes. _
The Fiaaoce 15. The Finance Office shail be appmmed in such manuer and shaIl exercise such
Officer. powers and perform such dulics as may be prescribed by the Statutes.

Other Offc- 16, The Manncr of appointment and powers and duties of the other officers of the
o University shall be prescribed by the Statufes.

Authorities of 7. The following shall be authorities of the University, namely :-
the Universily. ) .

) () the .Exceutive Council;
(i) the Academie Council;

(iii) the Plam‘:ingl Board;

(iv) the Board of Studies;
{v) the Finance Committee; and
(vi) such other authorities as may be declared by the Stawtes to be the
authorities of the University.
The Excentive 18, (1) The Executive Council shall be the principal executive body of the
Council. University and shall cansists of -
(i) Vice-Chancellor;
(1) Pro- Vice-Chanceilor; ;
i
{111} One Dean of Facully of sludics 10 be appointed by the Vice- ;
Chancellor by rotation according to semjority; :
i
(iv: One Head of Depasrtnent of the Upiversity, who is nof a Deas

w be nomitated by the Vice-Charceller by rotation according, u;
senioriy:

ol

v} One Professor, whooas tet & Dean or clewd, b he am Doted o
they Vice-Camueellor sy ropmien aeeaeding 1o aoning
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One Reader, who is nol a llead. 10 be appointed by the Vice-
Chancellor by rotalion according to scniority,

One Lecturer. 0 ke appeinted by the Vi e-Chancelior by rowation
according to scniotily:

Principal Secretary/Secretary incharge of Higher Education De-
partmeat or his nominec not below the rank of Deputy Secretary:

Four persons of distinction from the fields of Indusiries or Com-
merce or Legal, Engineering or Medical Prafession or in Vedic
Education and from such other fields of public life to be nomi-
nated by the Chancellor;

Four persons nominated by the Sponsoring Body the Maharishi
Shiksha Sansthan.

All members of the Execulive Council, other than ex-officio menibers shall
hold office for a period of thice years from the date of their nomination or
aupointment as such.

Seven member of the Executive Council shall fonn quarum for the meeting
ol the Council.

The Executive Council shall have the power of managemenl| and adminis-
tration of the revenue and property of the University and the conduct of al)
administrative affairs of the University nat otherwise provided for.

Subject to the provisions of this Act, the Stalutes and the Ordinances, the

Execulive Council'shall in addition to.all gther powers vested in i, have the
following powers, namely :-

()

(ii)

(iii)

)

)

{vi'

to create teaching and academic posis, to detenmine the number and
emoluments of such posts and to define the duties and canditions o
service of Professors. Readers, Leciurers and other academic staff
and Principals of Colleges and Institutions maintaingd by the Univer-
sity; _

Provided that no action shatl be taken by the Excculive Council in
respect of the number, qualifications and the cimoluments of teachers
and academic staff otherwisc than those made after due consider-
ation of the recommendations of the Academic Council;

to appoint such Professors, Readers, Lecturers and other academic
staff as may be necessary aed Principals of colleges and institutions
maintained by the University on the recommendation the selection
commitiee constituted for pwposes and to fill up temporary vacan-
cies therein; '

lo create administrative, ministérial and othcr nccessary posts and to
make appoinimenls thereto in the manner prescribed by the Ordi-
nances;

(o grant leave of absence to any officer of the University other than
the Chancellor and the Vice-Chancellor and to make necessary
arrangement for the discharge of the functions of such officer during
his abscnce;

lo regulate and enforce discipline ameng caployees in accordance
with the Statutes aud the Ordinances:

L6 manage and regulate the [Inances. aceounis inves(ments property,
business aud all other administraiive afinirs of the University and for
tha: purpose (o appeint anch agenis us it may think iy

w fix Bmits on the tol weouninrg sud e @l noa-recurnng
expendine (or a year on (he racemmesidaigs of the Finane:

Ceaynivies,
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(viii} w0 invest any money E<longing to the University, including oo

unapplied income tn such stocks. funds, shares or securities irog

e o tme &l may Rk 1t or i che pumose of nunovabic
property i Indta with ihe like powers of varving such Investne:
from dme o time;

(ix) 1o wansfer or accept transfers of any mowvable or immovable
propermy on behalf of the University;

(x) 1o provide buildings. premises, fanuiwre and apparains and other
means necded for carrying on the work of the University;

(xi) to enter imo, vary. carry oul and canccl contracts on behalf of the
University:

(xi1) to enieriain, adjudicate upon, to redress any gricvances of ihe
employees and if considered fit, students of the University vie
may, for any reason. feel aggrieved,

(xiti) to appoint examiners and moderalors and, if necessary to remcve
. them, and to fix their fees, emoluments and tavelling and othcr
allowances, after consulting lhe Academic Council;

(xiv] lo select a conmunon seal for the University and provide for te
' custady and use of such seal;

(xv) Lo make such special arrungements as may be necessary for the
residence and discipline of women students;

{xvi) to delegate any of its powvers o the Vice-Chancellor, the Pro-Vice-
Chancellor, the Deans, the Repistrar or the Finance Officer ar such
other employces or Authority of the Universily or to a committee
apointed by it as it may deem [it;

{xvii} to institutc.fellowships, scholarships, stipends. medals and prizes;

(xviii) to instifule and manage -

(a) ~  a Printing, Publication and Translalion bureau:
(b} an Information Bureau; and '
{c) an Employment Bureau.

(xix) to provide for the appomntment of visiting Professors, Emeritus
Professors, Consultants and scholars and determine the terms and
conditions of such appointments; and

{xx) to exercise such other powers and perform such other duties as
may be conferred or impoesed on it by the Acl or the Statues.

The Academic Counci! shall be the principal academic body of the
Uhniversity and shall. subject to the provisions of this Act, the Statutes aud
ihe Ordinances. co-vidipale and exercise general supervision over e
wademic pobeics and prozranunes ol the Universaty:

The consiimitton of e Loudemiz Council. the term ef oflice of s

M TS 4 iy povars and fonctions shall be presepbed o the Staones
vhe Prawson Boped sball e principal plaorioe s e b Lo
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its powers and functions shill be prescribed by the Statutes:

Provided thai Plasning Board shall have i representation of noe.
eaching stail zlse

T Consuluilons, powers aud functions of 1he Facultic. Boards of studies and
Depaiumenis shall be presceribed by the Statues.

Fhe Constitutions, Powers {unctions of the Finance Comuiitice shall be prescribed
by the Srtatutes.

The Constitutions, posvers and functions of other authorities, 2s may be declared by
ihe Batuies 1o be the awthorities of the University shalt be prescribed by the

antes,

Subjects to the provisions of this Adhiniyam, the Statutes may provide for all or any

of the following matters, namely -

.I(u}

[

(c)

C)

()

(h)

(0

{2

(k)

(n)

(o

The conslitution, powers and functions of (he authoritics and other bodies of
the University, as may be conslituted {rom time to timg:

the slection and contijuvance in ofice of the members of the said authoritics
and Bodies including the fOliing up of vacancies of members and all other
matiters relating to those awthorities and bodies;

the appointment, powers and duties of the officers of the University and their
emoluments;

the appointment of teachers, academic staff and olher cmployees of the
Uuniversity, their emoluments and other conditions of service including disci-

plinary inatters;
the holding of convocation to confer degrees:
the appointment of icachers, academic sfalf working in any other University
or organisation for specific period for under-taking a joint project:
the procedure for arbitration in cases of dispute bctween cmployees or
students and the University;
the procedure for appeal to the Executive Council by any emplyces or students
apainst the action of any officer or authority of the University;
the conferment of autonomous status on a College or an Institutions or a
Depariment,
the establishment and abolition of Faculties, Departments, Centres, Halls.
Colleges and Institutions;
the conferment of honorary degrees:
the institution of fellowship. scholarships, stipends, medals and prices;
the wiihdmwal of degrees, diploma. ceriilicaies and other academic distinc-
tions;
the creation, compostion and funetions ef any other bods . wwhictois considered
necessary for improving the acsdenue life ol the Uinjversiiy:

.

s zlegation of ponvess vested vtk riiies or srtieers <2l Universitae
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Prov |ded thal lhc Executive Council shalt not make or amend or repaeal
any statite allecting the status, power or constitution of any authority of
the University untid such anthorily has been given an opportunity of
expressing an opiuon in wriling on the praposed changes and any opinion
so expressed shall be considered by the Executive Council,

Every Statute or any amendment or repeal of a Statute shall require (he
asseni of the Chancellor who may assent thereto or withhold assent or remit
the same to the Execulive Cowmncil Tor reconsideration;

(3) Notwiihstanding anything contained in the foregoing sub-sections the Chan-
cellor in exceptional circumstances. may direct the Executive council to
make provisions in the Statutes in respect of any matter specified by him and
if the Executive Council is unablz (o implement such direction within fifteen
days of its receipl, the Chancellor may, after considering the reasons, if any,
communicated by the Executive Counctl for its inability to comply wilh such
direciionr made or amend the Statuics suitably.

e,

Powers to 27, (1} All Ordinances shall be made by the Vice- Chancellor with the previous

make Ordi-
— approval of the Executive Council.

(2) Subject {o the provisions of this Act and the Statutes, the Ordinances may
provide for all or any of the {ollowing matler, namely :-

T TR

(2) the admission of students to the Untversity and their enrolment as such;

(b) the courses of study to be Jaid down for all degrees, diplomas and
certificate of the University:

(¢) the medium of instruction and examinations;

(d) the award of degrees, diplomas. certificates and other academic distine-
tions, the qualifications for Lhw same and the means to be taken relating
to the granting and obtaining of the sawme;

(e) the fees to be charged for courses of siudy in the University and for
admission to the examination degrees and diplomas of the University;

(f) the conditions for award of [ellowships, scholarships, stipends, medals

and prizes;
(g) - the conduct of examinations ineluding the term of office and manner of 31,
appoiitnent and the dntics of examining bodies, examiners and mod-
erators;
(h) the conditions of residence of the students of University;
: l
(i) the special arrangements, il any, which-may be made for the residence; |
discipline and teaching of women sludents and the prescribing of |
special courses of sludies Jor them;
(j3 the appoiniments and vmolinents of cmployees other than those for (2
whom provisions has been nade in the statutels; .
(k) (ke establishanent of Fucultics. Depariments. Colleges, Board of Sludics}
- . - - . . 4
Special Centres. Specialised Laboratories and other Committees; ;
(1y  the maaner of co-operation and cellaboration with siler Uni'v'crsiaies!z- Bugy
and autiorities Teuding Tosnsd badies or assaciationg: ’ by 1
(m) the creation, compositicn ded functions of any et hody. which it : p
considered seeessacy far i g the academic fife o e University. g
“nuj
) such other @ms nd coadions e servien of toachers ol it Siepy,

acadei sedt as e o prew ibed by the sltutes
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(0) the management of Colleges and Instilutions cstablished by the Untver
sity;
fp) the setting up of a machinery for redressal of zrievances of employees;

and

{g) all other matters,which by this Act or the Siatules are required to be
provided for by the Ordinances.

o b

The authorities of the University may in the manner prescribed by the Statutes, Regulations.
make regulations, consistent with this Act, the Statutes and the Ordinances for the
conduct of their own business and that of the Conunittees, if any, appointed by

them and not provided for by this Act, the Statutes or the Ordinances.

Annnal He-

(1) The annual report of the University including the annuat accounts and balance >
pert,

; sheet duly.audited by a chartered accountant shall be prepared for each year
under the direction of the Executive Council, which shall include, among other
miatters, the steps taken by the University towards the fulfillment of its objects;

The annual report so prepared shall be submiited te the Chancellor on or
before the thurty-first of December of cach year;

(2)

JETRNTE L

(3) A copy of the annual report prepared under sub-section (1) shall also be
! . submitted to the Ministry of Education, Govermnment of Chhattisgarh on or
before the thirty first of December of each year.

Every employee of the University shall be appointed under a written contract,
which shall be lodged with a University and a copy of which shall be
furnished to the employee concerned;

Conditions of
service of em-
ployees.

W, 30. (1)

Any dispute ansing out of the coniract between the University and any

employee shall, at the request of the employee, be referred to a Tribunal of

..rbitration consisting of one member appointed by the Executive Council one
- member nomigated by the employee concerncd and an umpire appointed by
3 the Chancellor;

@)
*)

(2)

The decision of the Tribunal in such matter shall be final;

The procedure for regulating the work of the Tribunal shall be prescribed by
the Statutes. o

" Procedare of

31

(1

)

Any student or candidate for an examination whose name has been removed

" from ‘the rolls. of the University by the orders or resolution of the Vice-

Chancellor, Discipline Committce or Examination Commmittee, as the case may
be, and who has been debarred from appearing at the examinations of the
University for more than one year, may within ten days of the date recipt of
such orders or copy of such resolution by him, appeal to the Executive.Council
and the Executive Council may confirm, modily or reverse the decision of the
Vice-Chancellor or the Committee as the case may be.

Any dispute arising out of any disciplinary action {aken by the University
against a student shall, at the request of such student. be referred to a Tribunal
of Arbitration and the provisions of sub-section (2), (3) and (4) of Section 30
shall for as may, apply to reference made under this sub-section.

Every employee or student of the University or of 3 college of Institution maintained
by the Universily shall, notwithstanding anything contained in tlis Act, have a right
10 appeal within such tine as may be prescribed by lhe Statute, te the Executive
Council, against the decision of any oflicer or anthwority of e University or of the
Principal of any college or institution, a5 tie cise iy be, and thereupen the
ixecutive Council may conlim. modify or reve: < the decision appealed against

appeal and ar-
bitration in
disciplinsry
cases apainst
students.

Right to
appeal.
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The University shall constitute for the bencfit of its employees such provident or

gmvidcng and 33.
}':‘“‘:_,(;_s Lo peasion fund and provide such insurance schemes as it may deem fit in such
manner and subject o such conditions as may be prescribed by the Statutes
Disputes as 1a 34. If any question arises as the whether any person has been duly elected or
B°$‘;L‘;ﬁ;‘;3f * appointed as, or is cntitled to be 2 member of any authority or other body of the
therities” and University, the matter shall be referved to the Chancellor whose decision thereon
bodies. shall be final.
Cro(u_:nslitu.lion 35. Where any aulhorily of the Universily is given power by this Act or the Statutes
ol Committee. to appoint committces such commuttees shall, save as otherwise provided consist
of the members of the authority concemed and of such other person, if any, as the
Authority in cach case may think [t
filling of 36. Al casual vacancies amang the member (other than ex-officio members) of any
Cosul_ authority or other bady of the University shalt be filled, as soon as may bs, by the
person or body who appointed, clected or co-opled the members whose place has
become vacant and the person so appoinied, elecied or co-opted to the casual
vacancy shall be a member of such avthority or body for the residue of the term
of the person whose place he fills.
Ef;?rt@ting :*" 37. Noactor proceeding of any Authority or other body of the University shall be
(honities or invalid merely by reason of tlie existence of a vacancy atmong its members.
bodics not in- '
validated by
VacAngics.
Prglltt‘iilu(n of 38 No suit or other legal procecding shall }ie against any officer or other employec
;ﬁuf’l“,,',!ﬂ‘;““‘“ methe University for anything which is done in'good faith or intended to be ‘done
in pursuance of the provisions of this Act, the Statutes or the Ordinances.
Tramsitional 39 Notwithstanding anything contained in this Ac! and the Statuted -
provisions, R -
(i) the first Vice-Chancclior shall be appointed by the Chancellor and the said
officer shall hold office for a term of five years;
(i) the first Registrar and the first Finahce Officer shall be appointed by the
Chancellor and each of the said officers shall hold office for a term of three
years; ' :
(i) the first Executive Council shall be nominated by the Chancellor for a term
of three vears; B
(iv) 1the first Academic Conncil and the firsl Planning Board shall be nominated
by the Chancellor for a tenn of three years;

Provided that if any vacancy occurs in the above offices or Authoritics,
the name shall be Blled by applintment or nomination, as the case may be,
by the Chancellor and the person so appointed or nominated shall hold office
for so long as the officer or member in whoso place he is appoined or
nominated would have lield that eftice. if such vacancy had not cccurred.

immtcs. Or- 4, (1) Every Statule. Ordinance = Fegulasion made vnder this Act shall bz
inauces and e S il G
Regulation 1o published in ihe Guzelte.
i:d?:;t;::;:fg 23 Bvery Stane, Ovdinanee or Kegointon made under this A sha'l be put, 25
io 2!l nuilori- soon ws may beoafrer ot iv o Fe w0 she Lable of the Assembly.
ties aud offic- )
T iTaiver 2 The praver feorake St Do Bnernes o Reglattiag shall o pode e
thy dal
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commencement of this Adhyadesh to the Statutes, Ordinances or Regulations
" or any of them but no seirospective effect shall be given to any Statutes.

Ordinance or Regulations so as (0 have prejudicial affect in the interest of ans

person to whoin such Statute Ordinance or Regulation inay be applicable.

Raipur Governor of Chhattisgarh

Date

REASONS AND OBJECTS

_ Education has continued to evole, diversify and extend its reach and coverage since the
dawn of human history. Every country develops its system of education to express and promote
its unique socio-cultural identity and also o meet the challenges of the times. There are moments
in history when 2 new direction has to be given 10 an age-old process. That moment is today.

A major effort will be made to derive the maximum benefit from the assets already
creatcd in the new State of Chhattisgarh for its economy and technical development ard to
ensure that the fruits of change reach all sections. Education is the-highway to that goal. With
this object in view, stress on the need for a radical reconstruction of the education system, to
improve its guality at all stages, can be achieved by establishing and incorporating an affiliating
and teacling University, Maharishi University of Management and Technology at Chhattisgarh,
to provide for education and prosccution of research -in Vedic Learning and to facilitate and
promote studies, research and exteusion wark in emerging areas of higher education with focus
on professional education, for example engineering, technology, management studies, medicine,
pharmacy, nursing education, law etc., and also to achiéve excellence in these and connected
fields and other matters connected therewith or incidental thereto. The Maharishi Technology of
the Unified Field which is used in the Maharishi Unified Field Based Integrated System of
Education,*wiil be added to the curricula which develops the full value of the three fundamenta!

aspects of education the knower, or student the known, or subject matter, and the pracess of
knowing, which connects knower to known.

The main focus of the university will be to strengthen the base of the pyramid in
Chhattisgarh. It will be ensured that those at the top of the pyramid are among the best in the

world. It should be possible io intensity the cfforts in Human Resource Development with
Maharishi Education Plan playing its multifaceted role.

I Hence this Ordinace.

Raipur

Mamber-in-charge
Date
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